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in New Delhi; 

(b) if ~· the Su'.)jectltopic over which 
deliberation was made: 

(c) the main recommendations made at 
the conference; 

(d) the reaction of Government on the 
recommendations made there: and 

(e) the follow up action taken, 1f any, on 
the recommendations thereof? 

THE MINISTER OF HEALTH AND 
FAMl1_ Y WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes. 

(b) The topics discussed in the Confer-
ence retated to fertility and farmly welfare, 
Population, Economy· and Employment; 
Health and Child Survival; Urban1sat1on and 
Migra1iom 8ole of1Wcmrarr. Data Systems in 
Demography and Demographic Models. 

(rq to (e). Ths rewmme11dations made 
at tne Cont ere nee tirave not yiet beefl re-
c:.ented. 

[ Tlla1llS'Jation] 

ESI Hospilafs In Bihar 

4443. PROF. YADUNAIB PANDEY: 
Wm the Minister of LABOUR be pleased to 
state· 

(a) w.hether there are on!y a few ESI 
hospitals/dispensaries in Bitlar: 

(b) 1f so, the reasons therefor: 

(c) whether Government propose to set 
up more such hosprtals/dispensaries in Bihar 
during 1990-9;: and 

(d) if so, the details thereof together 
with location thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The administration of medical 
care under the ESt Scheme is the responsi-
bility of the respective State Governments. 
The State Governments have to set up ESI 
hospitals/dispensaries, in accordance with 
the norms laid down by the ESI Corporation. 
According to available information, the total 
number of hospitals beds provided in ESI 
hospitals 1n Bihar is short of actual require-
ment of beds, for the ESI beneficiaries, as 
per norms. 

(c) and (d). The ESI Corporation is 
reported to have agreed, in principle, to the 
construction of one 50 bedded ESI hospitals 
at G1ridih and to provide another 50 beds in 
the existing ESI hospital at Phutwarisharif in 
Patna. 

lncluaion of Kol and flllavayya in List of 
Scheduled Tribe 

4444. SHRI RAM"SAJIWAN: Will the 
Minister of WELFARE be pleased to state: 

(a) whether special facilities are being 
provided by State Government of Madhya 
Pradesh to Kol and Mavayya Castes of Rew a 
and Satna districts after enlisting them in 
Scheduled tribes' list: 

(b) ~ so, whether persons belonging-to 
these castes and residing in Banda and 
Allahabad districts of Uttar Pradesh adjoin-
ing the said districts wm aiso be•iA'Cluded in 
that list; and 

(c) if so, the details tflereof? 

THE M~ISTER Of LABOUR AND 
WELFARE (SHR11 mM VILAS PASWAN): 
(a) According to Constitution (Scheduled 
Tribes) Order 1'95&i amended from time to 
time, the community Kol (and not Mavayya) 
has been indllldad in the list of Schedule 
Tribes in Madhya Pradesh. Hence, persons 


